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In disciplinary proceedings initiated against

the applicant on a charge of unauthorised absence, a

penalty of dismissal from service has been imposed upon

the applicant by the Assistant Director being the

disciplinary authority by the impugned order passed on

22.5.2001 at Annexure "A'. The same is sought to be

impugned by the applicant without exhausting the

departmental remedies of appeals ^nd revisions as

provided under CCS (CCA) Rules,1965, under which the

disciplinary proceedings have been conducted. Applicant,

in his OA, has sought to allege that no appeal is

ma intainable.

2. On a plain reading of rule 23 of the said rules,

we find that the aforesaid allegation is not well borne

out. Rule 23(ii) of the CCS (CCA) Rules provides for an
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appeal in respect of penalties provided under rule 11. A

penalty of dismissal from service which is the penalty

imposed in the present case is one of the penalties

provided under rule ll(ix).

/dkm/

3. In the circumstances, we are constrained to hold

that the present OA which has been instituted without

exhausting the alternate departmental remedies, is not

maintainable. Present OA, in the circumstances, is

dismissed in limine, with liberty.

( S.A.T. Rizvi )
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